Crl. Rev. No. 393/2019

Kartar Singh & Ors. Vs. State & Anr.
31.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the revisionists.

Sh. Girish Giri, Ld. Addl. P.P. for the State/respondent No.1
(through video conference through CISCO Webex App. as he is already
connected through video conference for hearing argument on bail
applications fixed today).

None for respondent No.2.

Reader of the court has telephonically informed the
undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing
urgent matters today through video conferencing through CISCO
Webex App.

Record perused.

No urgency has been shown so far by any of the party in
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In the interest of justice, put up for appearance/

ready fixed on 19.09.2020. However, it shall be open for eit

sides to move appropriate application for early hearing on gro

perceived “urgency” by sending such application to the dedicated e-Ir

address of the court i.e. readerasj04west@gmail.com and the same
shall be considered and dealt with as per procedure prescribed by law.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
31.07.2020
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State Vs. Moham

The matters fixed in the Subordinate Courts are to be
as per the order bearing no. 24/DHC/2020 dated 13.07.2
Hon'ble High Court of Delhi and also in view of the Circular/] ,,
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. Distri
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing nm
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present: = Sh. Girish Giri, Ld. Addl. P.P. for the State (through video
conference through CISCO Webex App as he is already connected
through video conference for hearing argument on bail applications
fixed today).

None for the accused.

Reader of the court has telephonically informed the

undersigned that no request for video conference hearing has been

received so far. The undersigned is working from home for hearing

urgent matters today through video conferencing through CISCO

Webex App.

Record perused. %\/
v
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there was also lock-down in the country.

Present: Sh. Girish Giri, Ld. Addl. P.P. for the State (through video
conference through CISCO Webex App as he is already connected
through video conference for hearing argument on bail applications
fixed today).

None for the accused persons.

Reader of the court has telephonically informed the
- undersigned that no request for video conference hearing has been
ceived so far. The undersigned is working from home for hearing
'matters today through video conferencing through CIS M
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Reader of the court has informed
sion has been filed so far on behalf of accused on the
.mail id of the court. i.e. readerastﬁwest@gmail.com. ,
Ld. Counsel for the accused seeks adjournment on the
- ground that he could not do the needful for addressing final arguments
as he is not having the android phone and unable to use CISCO Webex
App. facility.

Since the case is at the stage of final arguments, therefore,
it is an urgent case.

On request and in the interest of justice, put up for final
arguments through video conferencing through CISCO Webex App. on
24.08.2020. ‘

Ld. Counsel for accused is directed to submit brief written
submissions, through dedicated e-mail id of the court i.e.

readerasiO4west@gmail.com within two weeks from the date of this

order. He be also informed that he may also advance oral arguments
through video conferencing on the next date in this case.

Reader/Ahlmad shall ensure that causelist shall separately
indicate and reflect this case as urgent.

Reader of the court is directed to send message by e-mode
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of the Hon'ble High Powered Committee of
of Delhi issued from time to time.

Heard. Perused.

Ld. Counsel for the applicant has submitted that the case
covered under the guidelines of the Hon'ble High powered Committee
of the Hon'ble High Court of Delhi dated 18.05.2020 and the period of
custody of applicant is more than two years in this case and the
applicant is not involved in any other case.

On the other hand Ld. Addl. P.P. for the State has opposed
the bail application and submitted that case is not covered under the
guidelines of Hon'ble High Powered Committee of the Hon'ble High
Court of Delhi. It is further submitted that the application is not
maintainable as applicant has not surrendered before the concerned
jail authority so far. Admittedly, the applicant was admitted to interim
bail for 30 days vide order dated 07.07.2020 passed by this court and
the applicant is yet tO surrender before the concerned jail authority.

B Addl. P.P. for the State has highlighted that the conduct of the

-ant/accused in jail is unsatisfactory which is clearly reflected

29.06.2020 passed by this court.

insel for the applicant has admitted




ct, however, it is submitted by (i

ore than one year has passed since punishmen
Ld. Counsel for the applicant has also submitted
nterim bail was granted on some medical ground to the appli

not on the basis of guidelines of Hon'ble High Powered Commi
the Hon'ble High Court of Delhi.

In view of overall facts and circumstances it is clear tha
conduct of the applicant is unsatisfactory as per jail record. Hence, -
case is not covered under the guidelines of Hon'ble High Power
Committee of the Hon'ble High Court of Delhi. Hence, the application
under consideration is hereby dismissed.

Copy of this order be provided to both the sides. One co
of this order be sent to the concerned Jail Superintendent
information. One copy of this order be also sent to the SHO conce:

- for information.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/D
31.07.2020 |
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1e matters fixed in the Subordinate Courts are to be
r the order bearing no. 24/DHC/2020 dated 13.07.2
: le High Court of Delhi and also in view of the Circula
ster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld.
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2026:

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Bt Sh. Girish Giri, Ld. Addl. P.P. for the State is connected
through video conferencing through CISCO Webex App.

Shri Sandeep Gupta, Ld. Counsel for the applicant/accused
namely Rohit Kumar @ Poly, through video conferencing through
CISCO Webex App.

The undersigned is hearing through video conferencing

rough CISCO Webex App. from residential office. Sh. Hans Re

grapher of the court of the undersigned has hosted the C

ng today.

d bail application for interi
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Heard on the application. Record perused.
Ld. Counsel for the applicant submits that earlier the bail
application was dismissed on 03.07.2020 by this Court. It is further
submitted by Ld. Counsel for the applicant that the application is on
the basis of guidelines of Hon'ble High Powered Committee of the

Hon'ble High Court of Delhi dated 18.05.2020. Ld. Counsel for the

applicant has submitted that applicant was acquitted in other case FIR
No. 411/2011, PS Uttam Nagar, U/s 379/411 IPC. Ld. Counsel for the
applicant has also submitted that as per order dated 08.07.2020 of the
Hon'ble High Court of Delhi, the other accused namely Rohit @ Lala
was admitted to interim bail.

On the other hand Ld. Addl. P.P. for the State has opposed

the bail application and submitted that the case is not covered under
the guidelines of Hon'ble High Powered Committee of the Hon'ble High

Court of Delhi as the applicant is also previously involved in other

criminal case. It is further submitted that there is no parity with other

accused. It is also submitted by Ld. Addl. P.P. for the State that there

are no change in circumstances and order dated 03.07.2020 passed by

this court on the application for interim bail may also be considered.

I have considered the said order which reflects that as per
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